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ter and some of his colleagues. The
interim report submitied by the Com-
mission early last year indicated the
Karnataka Chief Minister on similar
counts—in four of the seven charges
examined by it. Eight more allegat ons
have been established as correct, either
wholly or partly, in the final report.
In respect of five other allegations, the
Commission has felt that there are
grounds of suspicion although firm evi-
dences are not available. It is strange
to note that the Commission’s findings
have been forwarded by the Central
Government to the very person who
has been indicted by the Commission
tor follow-up action. It 1s, therefcre,
an ironical coincidence that the very
same person who has been indicted
has been entrusted the work of taking
appropriate action against himself.

The Karnataka Chief Minister 1s
cred.tod to have observed during the
debate in the Assembuly that the Com-
mission’s report is merely a repori and
not a judgment.

The Statesman, Delhi, writes on
May 13, 1979:

“The Karnataka Chief Minister,
Mr. Devraj Urs, said today (12th
May) that he considered the findings
of the Grover Commission against
him as ‘some sort of a blemish’ on
him and he is determined o w'pe
it oft.”

The House may recall that the Kar-
nataka Chief Minister, immediately
after the 1978 Assembly electicn, with-
drew the State Government's consent
for the CBI's investigationg into the
allegations against him and his col-
isagues, The CBI has thus been denied
the jurisdiction from examining the
Andings and further proceeding in the
direction of instituting judicial action.

An anomalous situstion has thus
been created. This anomaly of the
situation has been acknowledged by
Use Grover Commission itself, and it
hag recommended suitable legislation,
includling the amendment of the Con-
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stitution, to remove the infirmitles in
the existing Commission of Inquiry Act,
1852,

The episode has acquired a new
dimension particularly after the enact-
meni of the Special Courts Bill. The
Spec.al Courts Act, 1979, is not now
limited to Emergency excesses and
aberrations alone, It has a permanent
place in the Statute Beok and it must
not be frustrated in its main objectives
in compelling the politicians to accept
a meisure of accountability for their
conduct in the public office,

A statement from the Government is,
therefore, called for 1o explain the
Gevernment’s attitude in this regard.

The lome Minister is
may make a Statement,

there. He
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MR. DEPUTY SPEAKER: Shri K. B.
Chettri-—noi here. Father Anthony
Muarma.

{1v) REPORTED STARVATION DEATIZ
AMONGST THE TRIBALS AND HARI-
JANS IN SANTHAL PaRrcANas
(Bruagr).

FATHER ANTHONY MURMU (Raj~
mahal): Mr. Speaker, Sir, I rise to
draw the atiention of the House and
the Min:ster concerned to a matter of
pavlic importance cf national dimen-
S10n

Reporls are pouring in of starvation
deaths amongst the tribal and Harijan
bopulation in Santhal Parganas, parti-
cularly, in extensive areas of Dumka
Distriet.  The harijan bonded labourers
ol Gadi Jamua v.llage in Deoghar
block are dying prematurely. It is re-
perted that the toll comes to 2,000
tvery year as if a quota is fixed.
Andemia is the killer.

The tragedy of the situation is that
the F.C.I, godowns packed with bags
of food are out of the reach of the
helpless population—tribals and hari-
“ns  The result of continued hunger
5 malnutrition and disease, It is
slated that some mysterious disease
Visited the areas and takes its annual
Ll The question 15 why do ‘mysteri-
%s diseases’ invade only the Santhal
lolas gnd harijan bastis.

The destitution, malnutrition; disease
ad death; these; seem to be the facts
of life in these arems with a progressive
Gevernment claiming to do all that is
g“mbh for removal of poverty and
Yardship of the people. How does it
lustify that people in Santhal Parganas
thall die like this every ysar?
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and Twenty-fourth
Reports of Commis-
sioner for SC/8T (M)

I would urge the: hon'ble Minister
concerned to make a slatement before
the conclusion of this session of Lok
Sabha and suggest steps that are con-
templated to be taken to remove these
regional disparities and see that people
are brought on an even keel so that
ithey can take to their normal avoca-
tions in life,

13.35 hrs.

MOTION RE: TWENTY-THIRD AND
TWENTY-FOURTH REPORTS OF THE
COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

MR. DEPUTY-SPEAKER: Now, we
continue furlher ccnsideration of the
follow.ng motion moved by Shri Dhanik
Lal Mandal on the 9th May, 1979,
namely>—

“That this House do consider the
Twenty-Third and Twenty-fourth
Reports of the Commissioner for
Scheduled Castes and  Scheduled
Tribes for the years 1974-75, and
1975-76 and 1976-77, laid on the Table
of the House on the 1st March, 1978
and 9th May, 1978 respectively”

Shri Ram Naresh Kushwaha was on
his legs.

Shri Kushwaha.
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